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ccntral Administrat ive Tribunat, principar Bench
Orlglnat Appl ication No.1t2O of 2OO3

M. A. No. 1 4eS/ZOO3

New Delhi, this the lOth day of July,2OO3
Hon,ble Mr- Just ice V. S.Aggarwal,Chai rmanHon,bte Mr. s.K. Naik;fi;;;ital

1 Shr i Parmod Lakra
9/" Shri pratap Singh,R/o H. No. 1537,
V&PO Mundka, Near SBIDelhi-41

2. Ms.Rashmi
D/o Shr i R
R/o 6O-C,
Sector-1 3,
Delhi-85

Ma I ik,
.S. Matik,
Jhang Group
Rohini,

Housing Society,

?
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4

Shri Shafi Ahmad
S/o Shri Ataul lah Ansari ,R/o RZ-112/1, Gal i No.+,'Durga Pur Nas i r pur , '

Palam,Delhi-4S

V i pender Dut t
S/o Shr i prem Dut t
!1o e"-No.2, Type-2,
5Sl Dispensary (ru. I .A.),
Karam Pura,Delhi-1S

6

5. Ms. Sanjeeda
D/o Shr i M. D
R/o WZ-594,
New Dethi-18

Nat i ona I

Through
Ministry
Govt. of
Delhi-

. Khal id,
Tihar Vi I lage,

Ms. Sun i ta,
D/o Shri Mahender Singh,
I/" l.No.21O, Gati N":4,
!"y:tanter Nagar, Nare I a,Delhi-4O

Shr i Pardeep Kumar
S/o Shr i Ram Kumar
R,/o RZ-A1/52, Vijay
Dabri-Palam Road,
New Dethi-45

)
7 Verma,

Verma,
Enc I ave,

Appl icants
(By Advocate: Shri Nawal Singh)

Versus

1 Capital Territory of Delhiits Secretary, ' --""'
of Hea I th,
N.C.T. of Dethi,
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2. Baba Saheb Ambedkar
Through its Medical
Sector-O, Rohini,
Delhi-85

T.R. Celt
Through Additional
Delhi Secretariat,
New Delhi

4

M.A

Fi I ing of the

IS

joint

-2-
Hospital,
Super i ntendent

Secretary(Medical )

D i rectorate of Hea I th Serv i ces(Govt. of N.C.T. of Dethi ),Through its Director,
Karkardooma,Delhi

ORDER(ORAL)

M.A.1465/2003

Respondcnts

al lowed subject to just except ions.
appl icat ion is permi tted.

o . A. 1720/200.3

Learned Gounser for the appr icants, wi thout
prejudice to the rights of the appt icants, states that he

does not press the application vis-a-vis the relief ctaimed
in paragraph I (a) of the petition. Accordingry the same

is dismissed as withdrawn. t{e are not, therefore,
express i ng ourse I ves on the mer i ts of the mat ter.

2. lt has been pointed that
work i ng wi th the respondents but

their salary for the work done.

ln this regard, the

respondent no.3 who would go

the appl icants have been

they have not been paid

appf icants may represent to

into the said representat ion,
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if made, within one month and pass a speaking order which 

should be communicated to the applicants. 	With these 

directions,, the O.A. 	is disposed of. 

k Ax 
( S.k.1Tk ) 	 ( V.S. Aggarwal ) Member(A) 	 Cha i rman 
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